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CEI3TR^ ADMII'JISTB^TIVE TRiBUimL. JABALPUR 3 El^. JABALPUR

Oricdnal Application No« 644 of 1998

jabalpur, this the 30the day of July 2003.

Hon'ble Mr, J,K, Kiushik, Judicial Member
Hon'*ble Mr, Anand Miraar Bhatt, Administrative Member

Ktvingal Iterayanan Hitty aged
about 62 years S/o late
M.M,Menon Occupation retired
Chief Permanent way Inspactor
S.E, ±Uy, Ghhind'/ara
l^o Shivam Sudar JS&gar Cha}^
ftoad Chhind»/ar District
Chhinc&'/ara (iiP)

(By Advocate -

APPUGAx^JT

VEBBUB

1. Union of India

Throu^ General Manager,
Sourth Eastern Rly, C^den Reach
Galcutta-43 (W.B.)

Divisional i^ilway Manager,
S.E. Rly, l-^gpur (MS)

Sr. Divisional Engineer
S.E. Rly, i^agpur

2.

3.

(By Advocate -

RE^PONDEOTS

ORDER ̂QRAL)

By J .K» Kauslik, Judicial Mernber-

Shri Kavinqal Narayan Kutty has filed this

original Api lication under section 19 of the Adnainistratiw

Tribunal Act, I9d5, challenging order of penalty dated
guilty

30.6.199S (Annexure 2) by which he has been hold/f-r

shortage of Rs. 1,86,997.00 end this amount is required

to be recovered from him.

2. The brief facts of this case are that the aprliaait

;vas issued a charge sheet and a detailed enquiry was con

ducted in the matter and the discipHi^^ary proceedinqjhave

been culrainatad in imvo ition ■.foresaid ponalty.
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The epr-licant ]_:referred an appeal (Annexure A-l') t--' th^:^

appellate authority.

3. In the reply of the res}:onhents (para 17) it is

stated ta.at the applic<ant himself accepted that his s

called appeal is pendinp before the aTtpellate authority.

As such he has n t exhausted the departraental remedies.

It is als"; averred that in spite of the instructions

furnished in the punishitent notice, he has preferred the

appeal to DRM "eut his actual app-eallte authority is

ADRM.

4. I7e have also enquired from the learned c-^unsel for

the parties req-'^rdin; disposal of the appeal and found

that the appeal has n :t been so far disposed of.

5. The matter c ::uld be looked on other anole also.

After the admission of t'nis case, the respondents could

not have decided the appeal, in viev.; of tne embargo under

section 19 (4) Administrative Tribunals Act keeping in

vievj the p.eculiar facts and circumstances :f the case,

we deemed it proper to direct the app.ellate authority to

decide the appeal in accordance v;ith Rule 22(2) of the

Railvjay Servants (Discipline and Appeal) Rules 1961. The

applicant shall be given personal hearing at the time of

decidin^ the appeal.^ c-py of the detailed app^eal is

annexed with the paper look at Annexurc a/8. In this view

of the matter v/e dispose of the Original Application ps Under"

" The appeal shall -.e treated as addressed to the
ADRM who shall decide the appeal in accordance v/ith
laxv by treatin:;; the samie within limitation within
a period of 2 months from the date of receipt of a
Copy of this rder . In case the applicant is
still aqqrieved by any adverse order passed dn
the appeal '.y the af-.resaid apvellate. authority,
the a ]. licant shall hpat liberty to agitate the
matter afr;;Sn and he^allcowed to ta.ke all the groun.-s
raised in this Original'^Applioation. The original
Application is stands disposed -f. No costs.

(.Ahand Kumar -hstt) (J .K^eushBcV"
Aamxniscrative Member Judicial Member


